PI TEM NO. 9 COURT NO. 9 SECTION | VB
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).85/2005
(From the judgenent and order dated 07/12/2004 in CR No. 3194/2004 of The

H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

SADHU SI NGH Petitioner(s)

VERSUS

DARSHAN SI NGH & ANR. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 06/02/2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. S| NHA

HON BLE MR JUSTI CE P. K. BALASUBRAMANYAN

For Petitioner(s) M. C. L. Sahu, Adv.

Ms. Hemm Sahu, Adv.

For Respondent (s) M. Jana Kal yan Das, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
No rejoinder affidavit has been fil ed.
In view  of t he subm ssi ons made at t he

is not necessary to serve t he

unserved respondent No. 2. Put up for final disposal in March, 2006.
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